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State of Bihar (Now Jharkhand) and Another APPELLANT
Vs
Meera Devi and Others RESPONDENT

Date of Decision : 05-07-2005

Acts Referred:

Citation : (2006) 1 JCR 378a

Hon'ble Judges : Altamas Kabir, C.J;R.K. Merathia, ]
Bench : Division Bench

Advocate : M.S. Akhtar, SC II, for the Appellant; Amita Srivastava, for the
Respondent

Judgement

1. Having heard the learned Counsels of the respective parties, we dispose of
this appeal by directing the appellants to pay the balance amount of the
compensation amount of Rs. 3,98,880/- to the respondents within six weeks
from date. The amount is to be paid to the respondent No. 1, Meera Devi, in
terms of the directions contained in the award. In the event such payment is
made within the time stipulated, the direction regarding payment of interest @
9% per annum as indicated in the award shall not be given effect to. However, in
the event, the payment of the balance amount of the award is not made within
six weeks, the said amount will carry interest @ 9% per annum from the date of
this order till the date of payment. We make it clear that this order is being
made, having particular regard to the fact that besides having paid to the heirs
of the deceased the death benefit of the deceased, employment has also been
provided to one of the sons of the deceased. There will be no order as to costs.

2. Let a copy of this order be made available to the learned Counsels of both the
parties.
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